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M&ternitr Cratres In Orlsu

3619. SHRI K, PRADHANI: Will
the Minister of HEALTH AND 
WELFARE be pleased to state:

(a) whether Government are aware 
that the number of Maternity Centres 
in the State of Orissa is lesB while 
compering it to other States;

(b) if so, whether the State Gov- 
ermnent of Orissa has approached 
the Union Government to extend its 
financial co-operation to the State of 
Orissa; and

(c) whether any provision of 
financial assistance to the State of 
Orissa has been made during the 
Sixth Five Year Plan period?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NIHAR 
RANJAN LASKAR); (a) Maternity 
services are provided through & 
variety of institutions like Primary 
Health Centres and Sub-centres in 
rural areas, Maternity & Child Health 
Centres, Urban Family Welfare Cen-
tres and Hospitals in urban areas. 
Their .number in the State of Orissa 
is cwnparable to what obtains in 
other States.

(b) No specific request has been re-
ceived from Orissa for financial assis-
tance from the Central Government 
for opening more Maternity Offhters;

(c) Yes, Rs. 46 Crore for family 
welfare programme which includes 
Maternity and Child Health Care.

Kottor—Davan*er« Line

3620, SHRI B. V. DESAI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether it is a fact that the 
Hallway Board faaa commimlcated to 
the State Government that extension 
o f tha railway line from Kottur to 
Bav«nsere in Hospet will have to wait

for better times 83 the laying o f 70 
)an. route would need about Ra. 12.6 
crores;

(b) if so, what are the other 
reasons for not agreeing for the ex-
tension of the railway Une from 
Kottur to Davangere; and

(c) whether this will put people to 
a great loss?

THE DEPNTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI- 
KARJUN); (a) Several repreaeait*- 
tions for construction of a railway 
line from Kottur to Davangere were 
received were replied that the 
fluggefltioin has to wait for better 
times.

(b) In view of the constraints of 
resources, it will not be possible to 
take up construction of the line at 
present.

(c) Does not arise.

PriMclplea for Seniority of Railwsy 
Employees.

3621. SHRI SURAJ BHAN: Will the 
Minister of RAILWAYS be pleaaed 
to state;

(a) whether directives issued by 
Home Ministry vide letter No. 8|li- 
55 RPS dated 22nd December, 1959 
regarding principles for determining 
seniority of Central Government emp-
loyees were received by his Ministry;

(b) whether one of the principles 
embodied in thia letter determinea 
seniority in cadrea where recruit-
ment is made by two sources or more 
their seniority should be based on 
basis of quota laid down In recruit-
ment for both aources;
I '

(c) if so, whetiiear said principle 
was not adopted on Railways on plea 
that earoe will not be practical for 
implementation in organisation Hk® 
Railways;
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(d) wherther there were g41ier re- 
asoQs iot not tdlteri^ 1M Mtte;

(e) if GO, wltot are thoae;

<f) wbcther Kome M niAry’s 
miblstarteg w h ic b  tbair n o t  aifeitt 

I»4Aclplej| ettum«rtited IbiteUi, w«re 
to aeek a firofln
Ministry of Home Affairs;

(g) if sô  whether s^id exei^;0^oa 
-was sought by Railway Ministry; and

(li) if 6o(, feajson* tSeretil?

THE DePtPT? MimSTKR tl? THE 
MimSTRY OP RAILVAYS AMt) IN 
THE CE3>ARTM!ENT O f PAHO-Wi- 
MSaflTARY A ir  AIRS (ffltelt MALLl- 
KASJUN): <a) Yes.

(b) The flaid order provided that 
the relative seniority of direct rfK?ni- 
its and prometees shal)
mined apcwdi^jg to the rotati|(>n pf 
vaceiiciGs hetween direct recruit* and 
pr<»notees which shall be based cm 
the qiiotas o f vacancies r«erved for 
direct recruitment and promotion res-
pectively in the Recruitment Rules.

(c) to (e). These orders were not 
ad(®ted in 90 far ag Railways are 
cooo*med, one tff the principal reason 
being the practical difficulties whidi 
the Implementation of the principles 
would have involved,

(f) It was stated in the Aftnexure 
to the O.M. dated 2iod December, 
IftSe of the Ministry trf Home Affairs 
that whenever it was conaidered ne-
cessary, to follow pridplee, different 
from those laid down iJierein, a 
specific reference should be made to 
the Ministry crt Home Affairs.

(g) and {h ). Havlne regard to the 
powers vested in Qie Ministry oT 
Railways in the matter of framing 
rules governing the conditiona of 
«ervl«e o f Railway sarvtats the ques-
tion <rf «eekiag exemptikin’ by that 
HinlBtry from the Miniafcy 0!  Home 
Affairs Ih thi* matter, did not arise.
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